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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 686/2024

IN THE MATTER OF:
Pt Girdhari Lal ...Applicant
VERSUS
Govt. of NCT of Delhi ...Respondent
INDEX
S. No PARTICULARS PAGE No.

1. |REPORT ON BEHALF OF DIVISIONAL
DIRECTOR, SOCIAL FORESTRY DIVISION,
BAGHPAT, GHAZIABAD, MEERUT, SHAMLI,
SAHARANPUR U.P IN COMPLIANCE OF THE
ORDER DT. 27.11.2024 PASSED BY THE
HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ANNEXURES

2. | COPY OF ORDER DT. 27.11.2024 ATTACHED AS
ANNEXURE A/1
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3. |COPY OF THE ORDER DT. 22.07.2024
ATTACHED AS ANNEXURE A/2

4. |COPY OF THE LETTER DT. 13.12.2024
ATTACHED AS ANNEXURE A/3

5. |COPY OF THE LETTER DT. 13.12.2024
ATTACHED AS ANNEXURE A/4

6. COPY OF THE LETTER DT. 23.11.2024
ATTACHED AS ANNEXURE A/5

7. |COPY OF THE LETTER DT. 11.12.2024
ATTACHED AS ANNEXURE A/6

8. |COPY OF THE LETTER DT. 10.12.2024
ATTACHED AS ANNEXURE A/7

THROUGH
\
S

BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR THE STATE OF U.P. (NGT)
EMAIL- bhanwar()9jadon@gmail.com

DATE:14.12.2024
PLACE: NOIDA
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PRINCIPAL BENCH, NEW DELHI
" ORIGINAL APPLICATION NO. 686/2024

...Applicant

VERSUS

Govt. of NCT of Delhi ...Respondent

REPORT ON BEHALF OF DIVISIONAL DIRECTOR, SOCIAL
FORESTRY DIVISION, BAGHPAT, GHAZIABAD, MEERUT, SHAMLI,
AND SARANPUR U.P IN COMPLIANCE OF THE ORDER DT.
27.11.2024 PASSED BY THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Rajesh Kumar aged about 35 years, Divisional Director, Social Forestry

3

/ ~{)¢vmon Baghpat, U.P do hereby solemnly affirm and statc as under:

©
<8

2 ll lhat I , Rajesh Kumar, the Deponent in the captioned matter , am fully

convusant with the facts of the case and am competent and authorized to

swear the present Affidavit.

2. That I state that the contents of the report have been drafted by my counsel
on my instructions and the contents of the same are true to my knowledge

and nothing material has been concealed therefrom.

e 99 L
2T

fr.:
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3. That I state that the captioned matter is pending before the Hon’ble
Tribunal and was last listed on 27.11.2024. That as per the said order it was

directed by the Hon’ble Authority to submit report on my behalf.

The relevant portion of the above mentioned order has been reproduced
herein for ready reference:

“1. Mr. Bhanwar Pal Singh Jadon, Learned Counsel appearing for State
of U.P. and its authorities stated that the newly impleaded Olfficers of State
of U.P. are in process of preparing the report and some further time is
required. He prays for and allowed two weeks time to file response/report
on behalf of Respondents 2, 3,6, 7, 8 Gnd 9 .....: vucvesives

3. In response/report of the State of U.P. and its authority also the facts
with regard to compensatory afforestation shall also be disclosed and

details with regard to the manner in which trees were cut, shall be

provided”

A Copy of Order dt. 27.11.2024 has been attached herein as Annexure
A/l

. That this Hon’ble Tribunal vide the order dated 22.07.2024, directed to
constitute a Joint Committee comprising of the members nominated by this
Hon’ble Tribunal. That as per the aforementioned directions the committee
had visited the site in question, collected relevant information and had

submitted a Factual Report.

A Copy of the Order dt. 22.07.2024 has been attached herein as
Annexure A/2.
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5. That the Joint Committee had visited the site in question on 06.09.2024 &
07.09.2024 and subscquently a Joint Committee Report dt. 24.09.2024 was
prepared by the respective officials of the committee. That the said report

has alrecady been placed on record.

6. That in the Ghaziabad District Delhi- Dehradun economic corridor ROW
was inspected by the Divisional Forest Officer Ghaziabad & PD NHAI on
28.08.2024. That during this ficld inspection no tree felling beyond
sanctioned ROW was noticed by them. Furthermore, the economic corridor
was inspected by the Joint Committee nominated by this Hon’ble Tribunal
on 06.09.2024. Joint Committee in their report dated 24/09/2024
submitted that
“ construction has been done by NHAI within approved diverted forest
area of the subject stretch.....it was also ascertained that the construction
has been done within the approved RoW so the felling carried out is not
beyond the permitted RoW in the said stretch.” ( Refer @Judicial page
no 07-08)

That the said informational regarding the said inspection was provided by
the Divisional Director, Social Forest Division, Ghaziabad vide lctter dt.
13.12.2024. That the said letter provided with the Details of diverted Forest

arca & Compensatory afforestation is as below:
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OA no. 866 of 2024, Pt. Girdharilal vs Govt. of NCT of Delhi before the Hon'ble NGT, New Delhi-reg. iz

Proposal Kame Peapasyl No. Forest Dadision  |Propased Site For CA and| Copessatory Status of Number ;

f N &l
Diversion Name Additional CA Atforestation | compensatory | of trees ’ ¢
af area Afforestastion | approved | fe

~ Site Area
2 3 4 $ & 7 8 9
10 11 PHAN
Regardi :
1 ;::‘ ::: '::::s:’n. ;u‘.:.. :;T use of BB/UP/06/11/2012/FC/ | 76894 | Ghazisbad | Mavikalan 15.378 15.378 Done By 125 .
olling no.trees) 583 O, 14.08-2012 ) on
$ilusted on that land having area 7.66%4 Ha fu( bl Yo rm“ e Bagpat F"M" "
wiIRNINg/upgrasation work of Dehi-Ssharanpur PAEpAEStact Division G
Yamunotri Reag, 54 57, km 10.911 16 km 25 000, Ohbize ‘
‘ being executed by UPSHA in Ghasiabad.
| 2 [Rewarding Germission of non Toresty vee of 8B/UP/08/11/2012/FC/ 337

protecind forest Bnd and felleg of 337 na. trees) 730 01 10-02-2022
Shssted on widerning/ upRrasation wark of Deshe
Saharanpur Yamunoti Road, SH $7, km 10913 5
to bm 25000, Leing exscuted By UPSMA in

3 [Delni Saharanpur Mghway from Deihi/UP Border] 86, UP/06/219/2022/FC 12 Ahmad nagar
1o CPC juncbon (from design ch. 14,750 w en) /545 Dt. 28.09-2022 4 navada lor‘esl e e Thebom *
31200} » the state of uttar pradesh on ERC)

made under Economic Cormder in phase unider Block
Farest Divison Ghaziabad Ghaziabad -
Division

L
T |
A Copy of the letter dt. 13.12.2024 has been attached herein as Annexure
A/3.

7. That it is to be stated that a field inspection of the Baghpat Division of the
Delhi-Dehradun Economic Corridor was conducted by the Divisional
Forest Officer, Baghpat, and the Project Director, NHAI, Baghpat, along
with their field staff, on 28.08.2024. That during this inspection, it was

noted that no illegal felling of trees had taken place beyond the sanctioned

: \\ working Right of Way (RoW). [Refer@Judicial Pg No. 121]
oo
\\_ ‘~ subsequently, the Joint Committee, formed by the Hon’ble National Green

jr3 Tribunal (NGT), also conducted a site inspection on 06.09.2024. That the
concerned committee in their report dated 24.09.2024 [Refer@ Judicial
Pg No. 6-7 of the Joint Committee Report], observed as under:

“1.4 ... The Committee observed that 6 additional trees in the diameter
class of 20-30 cm had been felled without the appropriate approval of the

Central Government.
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1.5 During the visit it was found that no illicit felling of trees has been

done in the said stretch..”

That in the report submitted by committee dated 24.09.2024 six trees of
diameter class (20-30 ¢m) has been mentioned instead of girth range( 20-
30 ¢cm).This is owing to clerical mistake in the report. That the girth 20-30
cm implies approximately diameter range of 6-9 cm. That with respect to
the 6 additional trees/poles in the girth class 20-30 cm i.¢. Diameter ranging
from 6-9 cm were left out inadvertently in the enumeration exercise during
joint inspection by NHAI & Forest staff. The above mentioned discrepancy
in the felling of tree/ poles is neither intentional nor malafide.

That the trees/poles enumeration exercise was done as per Parivesh Portal
in April 2021 & Marking of trees /poles to be felled by UP forest
corporation was done during monsoon of 2022. Therefore, practically with
two monsoon available to the existing vegetation on the growth it is not
unnatural to have some minor discrepancies between enumeration data and
marking/sale list for the final felling by UP Forest corporation. The user
agency has been directed to seck approval for the 6 additional trees/poles
of the girth class 20-30 cm which were inside approved ROW but couldn’t
be enumerated during the preliminary enumeration exercise in april 2021
by joint team.

/\/Thal it is respectfully submitted that the National Highways Authority of
India (NHAI) vide its letter dt. 13.12.2024 had stated that the counting and
felling of trees for the Delhi-Dehradun Economic Corridor (Baghpat
Section) in District Baghpat were conducted in accordance with the
approved data available on the Parivesh portal as of April 2021.
Subsequently, the marking of trees was carried out during the monsoon
scason of 2022. That during this process, it was noted that six additional

tree saplings, having a girth size of 20-30 cm (approximately 6-9 cm
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diameter), were inadvertently felled within the approved Right of Way
(ROW). That this variation is attributed to natural growth during the
intervening monsoon periods and the challenges in identifying and
marking smaller saplings during the initial census. That it is further stated
that this variation is neither intentional nor malicious in nature and
necessary steps are being taken to address this issue by the NHAI,
including the submission of a proposal to the competent authority for
approval of the additional saplings. That all actions undertaken have been
in accordance with the Forest Conservation Rules and in a transparent
manner. In view of the above, it was respectfully requested by the NHAI
that this minor deviation be treated as an inadvertent error arising out of
procedural limitations, and not as an act of malfeasance.

A Copy of the letter dt. 13.12.2024 has been attached herein as Annexure
A/A.

That the details of diverted Forest area & Compensatory afforestation is

provided as below:

$ Prapasal Name Proposal No forest Division Proposed See For CA | Compensat | Saty Numbe | Numbter Remark
No. Civersan Name and Avdmanal € | ory saf rof of tree
| Affarestato | com trees felled
. nof area pens  appray
Site Area | atary o
" Affor
| estay
! tan
1 2 3 4 5 & ¥ ] ] 9 10 11 12
if <Ll F T Jodsahibagh. | 8.33 | Proposed | 4 | 439
n 20 Barkla range , g =
hect shavalk a2 _m ) ”"‘: Due to
#aghpat hect S.r\r}f:.allk - enumera
Divesion | division | ., 445 i
| 2028
’ I8 error

\?_LM(-L* g

- That with respect to the District of Meerut it is submitted that the Delhi-
Saharanpur Dehradun Expressway is not passing through the boundaries

of the said district. That the details with respect to this area were not
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required. That a letter dt. 23 1.2024 from the Divisjonal Director, Meerut
averred the same,

A Copy of the letter dr. 23.] 1.2024 has been attached herein as Annexure
A/S.

9. That with respect to the Shamli District it ig submitted by the Divisional
Director, Social Forestry Division, Shamli in the letter dt. 11.12.2024 that
there are no Protected Forest (PF) and Reserved Forest (RF) diverted
areas.

A Copy of the letter dr, 11.12 -2024 has been attached herein as Annexure
A/6.

10.That with respect to the Saharanpur District it is submitted that the details
of diverted Forest arca & Compensatory afforestation were provided by the
Division Director, Saharanpur Forestry Division and Shiwalik Forestry

Division in the letter dt. 10.12.2024. That the said details are provided as

below:
i ——— e e umber | Remark
[ [ Propeca Namg ——— 7 Fropasal Forest Divissa Name | Fropased Site For CA and Copensatary Status of N“""."‘" :{2-:
. S Diversia Addicional CA Afforesttvio | Compenssory | of trves tled
; ; nolarea | Attorestaticn | approved | .:’_;.'. T
; . - 5 — G L5 9 | | £ 1 -
T T T ey e - S0 Dones 2597
f I e T § e e T e o Shiwali e 14550 1.0 Done i | 5354 o
} VI TR W dryde ROAD/ Fonest ~m~——~” = 2023-28)
§ ¢ s ol
e s 72 528 Division, [ r——, 4B.50 (ASW
(T N Bre and) i 2020 Saharnnpur T mw,(eu in
&) (i 1600 91 300 (e -1 fefrgom AR 2024~
'L I 0000 R 11ea w3 ey 258 Plantation
N A wsE Ay g7 Tty ‘-?fa' Ta-ih LT in Apo 2025
¥ 5T it 15iv Rq 477208 20 7% i g )
i of i e WA jsuo Tweany | 1500°]
A | 4 A Vo s=mtn A7 mive wdn gy oasll ey
& ('.;.v G s WTEE gt vt fpase e g _
H W U e R R e o " wnip] 0
RG] EreY pd)
EEE T ) 10|
an traey
INGT) & st

fere o
LTI ]

i LN T

K o I

hotshuoec A8 0
-2 (erew

o SR SRR SY

Chran  etvpes
LT

e 7w o

| 2
AR 4Dy
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i e e weweT W@ | uo
I | e L
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l f o W o |
rmm it
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[
I et faiges
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traawr) wep
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- 145.5
‘ a
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s
3 Developmens of 6 lane National FPIUP/Ron | 1671 Haghpat Forest Site Area 81342 Belong
Highway from e jenction of | 41181702 Division, TErEe | 8.3343 (Propased in to
Eastern Peripheral Expecssway | 020 Baghpat e die APO 2025-26) .
2t Khekra o Saharanpur Bypass 0] B TR s
ut Latifpur village from kuy - ey
to ken | L8533 of Delly 5o
5/ <¢’
owamhsmen officer, Divisional foeest Officar,
Shiwalik Forest Dnision, Secial Forest Devision,
Saharanpur Saharanpur
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That it is to be noted that the Joint Committee inspection report dt.
24.09.2024 had confirmed that no illegal felling apart from apart from
felling of the abovementioned trees.

A Copy of the letter dt. 10.12.2024 has been attached herein as Annexure

A/7.

I'1.Hence, the present affidavit is being filed for the kind consideration and

perusal of this Hon’ble Tribunal.

2. That I statc that cverything stated above has been stated by me in my
official capacity on and derived from the official records and I state that

nothing material has been concealed therefrom.

VERIFICATION

L /
K

Veérified at

on this day of December, 2024, that the

contents of the above affidavit from paragraphs 1 to 10 are believed to be

truc and correct to the best of my knowledge and belicf. No part of it is

falsc and nothing material has been concealed therefrom.

Serial N.,... —
Cortfe that gy 20" No.[ 19,5770, 5~

JOTYT TF YT
arTag
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ANNEXURE 1
Item No. 09 Court No. 2
BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 686/2024
Pt Girdhari Lal Applicant
Versus
Govt. of NCT of Delhi Respondents

Date of hearing: 27.11.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Ajit Sharma and Mr. Kanchan Kumar Advocates.
Respondents: Mr. Bhanwar Pal Singh Jadon, Advocate for State of U.P.
Mr. Pradeep Misra, Advocate for UPPCB (through VC)
Ms. Pratishtha Vij Proxy Counsel for MoEF & CC (through VC)
Ms. Anjali Rajput, Advocate for Respondent No. 10 to 12
Mr. Kaushal Gautam and Ms. Snehpreet Kaur, Advocates for UKPCB.

ORDER
1. Mr. Bhanwar Pal Singh Jadon, Learned Counsel appearing for State
of U.P. and its authorities stated that the newly impleaded Officers of State
of U.P. are in process of preparing the report and some further time is
required. He prays for and allowed two weeks time to file response/report

on behalf of Respondents 2, 5, 6, 7, 8 and 9.

2. On behalf of Respondents 10, 11 and 12, Divisional Forest Officer
Dehradun has filed a vague reply. Learned Counsel appearing for State of
Uttarakhand and its authority, prays for and allowed two week further time
to file additional affidavit giving detailed information with regard to the
cutting/felling of trees in construction/widening of road in question

including compensatory afforestation.

3. In response/report of the State of U.P. and its authority also the facts

with regard to compensatory afforestation shall also be disclosed and
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details with regard to the manner in which trees were cut, shall be

provided.

4., List on 16.12.2024.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

November 27, 2024
0O.A. No. 686/2024
HB
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ANNEXURE 2
Item No.03 Court No. 2
BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 686/2024
Pt. Girdhari Lal Applicant

Versus

Govt. of NCT of Delhi Respondent

Date of hearing: 22.07.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: ~ None
ORDER

1. This Original Application under Sections 14 and 15 of National
Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’
has been registered exercising suo-moto jurisdiction on a letter petition
received on 10.10.2023, from Pt. Girdhari Lal, G-77/A, Indira Gali No.4,
Jagjeet Nagar, Delhi-110053, alleging that on Delhi Saharnpur Dehradun
Expressway starting from Akshardham Temple, large number of big trees
have been cut indiscriminately, in an illegal manner, causing damage to

environment and cleaniness to air.

2. The complaint ex-facie gives rise to a substantial question relating
to environment but before taking any further action in the matter, we find
it appropriate to obtain a Factual Report for which we constitute a Joint
Committee comprising a representative of Secretary Department
Environment and Forest U.P.; Principal Chief Conservation of Forest,
U.P., Regional Officer MoEF&CC, Lucknow and Uttar Pradesh State

Pollution Control Board.
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3. Regional Officer, MoEF&CC, shall be the Nodal Agency for co-

ordination and compliance.

4, The said Committee shall visit the site, collect relevant information

and submit a Factual Report within one month.

5. List for further consideration on 27.08.2024.

Sudhir Agarwal, JM

Dr.Afroz Ahmad, EM
July 22, 2024
Original Application No.686/2024
M
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ANNEXURE 6
wigd Jpb/ 35-3  TTd, WRR [0/ J— 2024
<t #,
e iseBear
YA W,
qITad |
faug - %@ﬁ—m—wmaﬁmﬁqﬁmﬁmqﬁa%mﬂ%ﬁw

3 o BRA <RI ¢ e B ARier 99 § IR 9% /el '
30T0—686 /2024 To FREM el &AM feeell ARPR ¥ qiika omew fATd 27,
112024 @ BH F FEA IUCTE BRI B TR H |

e - STUHT YAl 921 /35—3 (3M0W0—686 /2024 wHos0eN0) faie 09.12.2024 |

HETed,
SR deffa T & T N A A b Re-—ERTR-SEg $PIAG

PR & wdy F ARG A AT AERAGR B A gaR 7 -
(1) TFooTHo & 3T YR AFERE-aeTid A oo 13 B AT I W (GRfI—17, 9rAI-15)
ajo{szq&{muasﬁlmwquﬁ%awmqﬁaﬁélﬁm—wmnﬁ
frofo 10 9 <M T (qRfi—21, arfi—18) el 39 9&T Awd A i IRfew AT AL €| fbg S
mﬁqﬁ%mﬁaw%mwaﬁmm@m%ﬁﬁﬁwaﬁwgﬂm
W T WRET, AV Ud HIIATHL, S0%0 TS @ i 236 / 12—4 (fafdw) feiw 20.03.2023
gRI 71 gelt B Wgfa & g1 71 gell @1 I Sowo I T g fhar o gt B |
(2) droutro & H TG o WA 73 (FDHI-GeHAR- HERAR— TPAFR J0W0 / ERATOM dfex
AT Gl SIRISIART R 72¢ 1 AR W TMONRIGR T HIT, MR IS ISTH - Siferesyer
oRAIGHT fPaTaaT SHE-GSH D BRAT F ICT T, I WD HIT THOTIOOAEO BN @@ H &
TSP APl B exTIRG far T v | @iferge ykard WeA-FU/UP/Road/ 17752/2016, IRd
PR B uHiE 841 /A0 /06 /48 /2017 / YHO0 / 181 f&Td .06.04.2018 ERT faftraa wragfa wd
w841 /Joo /06 /48 /2017 / THOWI0 / 663 fRATH 04.12.2017 mmwﬁfméﬁm
off | St A B 4 A A 6 AT ARV (ST ARGR ¥ FSDA (FTHAYR) 1) TATHOVOITED
wed gR1 g o XET ¥, Fred qd # ure &g wwarfaa 3408 el H W 29 GaT U ®q a9y o |
arsiy 29 gail @1 AT Sodo I T g fhar o gaT | Wy e @& IRM I gell @
qra @ SfaReaT o TH0TH0T0TE0 @ I gRASHT @ Srertd B1g o Iy Ui de e
a2 | angds g1 AT A gifo guen faiRa gom § @il afer s, SeRTR vl Rrarfire

| FERAYR) B W DR A & | e @ B B0Fo—~02 H WIS AT wmT, HeRAR
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OA No. 686 of 2024, Pt. Girdharilal vs Govt. of NCT of Delhi before the Hon'ble NGT, New Delhi- reg

b Remar}
S.N | Proposal Name Proposal Forest Division Name | Proposed Site For CA and | Copensatory | Status of Number Zmﬂ: oM_‘
° No Diversio Additional CA Afforesttaio | Compensatory | of trees o na
n n of area Afforestation | approved Felle =
1 2 : 3 4 5 6 7 3 I MWS
1 S9E HeRAQR A fare® a1 | FP/UP/ 47.7054 | Shiwalik Site Arca || 145.50 97.0 (Done in | 5354
THIT, ﬂm._dﬂm& > mumx_a..mﬂ ROAD/ Forest qaerH 14 | 10.00 2023-24)
TS ST W@ 729 45282/ Division, g W)
(IR ¥ BT B AR | 2020 Saharanpur GRS R 48.50 (ASW
FrgErl eE—141 | 10.00 Proposed in
a®) fHodo 16.00 ¥ 33.00 (AT Ar-1(aRRs APO 2024-
TS 0.000 | 16.160 TP) FaRIT) 358 Phagtaticn
TeP AHROT TG ehafes b o mﬁm«w 7.00 in Apo 2025-
re famfor 2 47.7054 20 T b <N 26)
7Y T EwEr AT 1980 . VT
3 ararta IR afs wam @ FE—1® AT
8588 dIgd gl Ud UMl (5354 (R )
g&l U9 3234 Ol @ 9T @ EAE 5.00
AR A2
FrgAfa (=g g
gz 17 (d0 10
eRa o
(NGT) =1 ar%
s 13122021
@ e
WRAA  afige
i
UEARIR 34, 20
-1 (F=eia
IR wnw
WRAS - sy
TR
wETER 3L |10
-2 (e
Iy 3
FRI)
ﬁ%ﬂ 241, 3 10
(a=rofra P
IR D o
ﬁzmmm A [ *
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T @ | 105 ) GEREE
(@rrarer TR
) (@RR® :
)
weoerx 341 | 10.00
(Samarer) T
(@I FERIT)
—sremer @E-231 | 10.00
Frq@ren PH-2
(arafear W)
-1 (ERRE
TR
Frqaren da—2491 | 8.00
(mafar W)
a2 {(ERe
FERITT)
| Tumee 3@ | 10.00
(Srataram) A2
(sRrys i)
arm 145.5
b o
2 Rrartere a4 v, ¥ | FP/UP/Ro | 70.201 Social Forest Site Area || 140.765 140.765 4436 3578
BEHAYR TOIGR T (GH0TT0 | ad/17752/ Division, | Sf_wear | 25.405 . | Ghimilk §(Siwalic
729) f¥oMo 4.10 J 1600 a® | 2016 Shivwelh foreet -| 75, el mwﬁ%w%m“ s B e
Amﬂuﬂlwﬂﬂﬂw.alﬂwgldmu division, SIOFOIATT Division and 1
TR (gH0ydo 73) fdowio 22. Saharanpur Ea] 95.405 Hadone | 3408 3408
00 ¥ 23.00 TH TSIHT T % 9 e, | 200 in Social {Social | (Social
.@ﬂ%ﬂﬂd— WRET G| Forestry Forestry Forestry
e .ﬂ.ﬂ & Wm wm?w.momﬂw%%.— g HIOGOWHTT Division, Jalon) { Division, ] Division,
T TR IafRRId 4436 gﬁw ngaéﬁ w St
9 @ TS aifia) M 9T e
FERAgR A fFHodio 28300 | ST .
70.00 TF 4 AT TISIH Td AOTOTHTT
[IAHROT 2 30.966 20 TR 2]
g9 ¥ @ IR IS W og am 95.405
|9 W 3raflerd 3408 gat B
gra, A 70.201 20 R a7
3 . WHER X, | 17.60
A & IR aie! warm gd i S s
I R JaRq 7844 it B s o 7 Anee,
SIGEEEIRCRUINE: AT, HERAR o 2\
WER 3, | 28 i~/ % e\
AEART 1 s o |
EES o < |
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= J s .| 229 TR T

pre@ren 240

Rrafas a7

AT, FERAIY

.xu_ﬂdm MQ. 6.23

woEaR 24,

Rrafas 9

Hevs 9, | 11.84

wMESiEigR 241

1, Rrafas o

THTRT, FeRAR

HEUS 9, 46

MESRIR 4]

fRafas @

U411, WERAR

T 45.16

T AT 1 140.76

5

Development of 6 lane National | FP/UP/Roa | 4.1671 Baghpat Forest Site Area 8.3342 Belong
Highway from the junction of d/118170/2 Division, TCATRETT 141 | 8.3342 (Proposed in to
Eastern Peripheral Expressway | 020 Baghpat TR §ie APO 2025-26) Baghpat
at Khekra to Saharanpur Bypass T 8.3342 i
at Latifpur village from km Www_m_oﬁ
0.000 to km 118.533 of Delhi to -
Dehradun Economic C

QSmmo:ﬁ‘Wo\Bmﬂ Officer,

Shiwalik Forest Division,
M@\wm:ma:vcﬂ

s

Divisional Forest Officer,
Social Forest Division,
Saharanpur



S Project Implementation Unit, Baghpat

3 1 3 ANNEXURE 7

WS I TSTHT YIferenToT

National Highways Authority of India

(A uftag i Tsmnt Warer™, | Qi)
(Ministry of Road Transport & Highways, Government of India )

WgH wicrt, e Wt ge] €. e w3w, gsia T, faar-snmae - 250609
Friends Colony, Near PWD Guest House, Baraut Road, District Baghpat - 250609
Seftw: 0121-2222971 " g-ﬂ'ﬂ : piu.baghpat@gmail.com, piubaghpat@nhai.org Web.: www.nhai.gov.in

STTOTOTONTO/TOOS -ar9Tad /2024-25/1012/8)- | 5 20 S fedien:-13.12.2024
qar #,
T aaATfEny,

qITd TTATTIe aTfetehl THTaT,
AN, 3A3 TSRl

ez Reeh-gega 3nfde afoar & e agh & oo 3k werd & Fafia FaEeor |

de: wafmor, o 3R Sy oRadd we, e Thigpd S, duas, 09 HEd
8B/UP/06/193/2021/FC/561 &=l 03/12/20211

e Agled,
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WA o= 9ff & srrasia 3R 439 U2 A Ferd A Thefa ¥ T W Heftid 0T & A
3, TATHUITE UF P P AT SEE ¥ I ST e
. Ut Y o e 2021 F WA NE & Tipd BT & IFAR H S A FES @IE, I WS
T o T a¥ 2022 & AEAGS do & U3 o Rgifea fear @)
2. T g Irar RF T hgd Row d MR 6 AR 95/ diy, e aRT ast 20-30 JT (eroremar
6-9 AT TaTE) & B Pers B T 1AT WedAdr e dROT A g U B & -
e 2021 3R 2022 & T & AAHA & SR WPlad g & HROT Ut &1 GRFY AR Feel
T &
. UNIE U ¥ R o o Usl/ ol @ Auer a1 Rifed wxar wwa FE@ anl
3. T BeadT & ar sTegETER @ o ¥ 3K F & gifaangel ¥ vaeduans s vy @ wefda

a’_{ﬁi\ﬁm
. =3 ¢ AR Oei/Zet & R waw ARl @ Thfd TE wE v e afvd s
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v.muﬁmﬁﬁﬁtwﬁmﬁg,mm%ﬁﬁwwmﬁmzﬁ
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3O Feder & T Yegag|
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